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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE TWENTY FIFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT
THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND o
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 32214 OF 2023

Between:

Kottalanka Dileep Kumar, S/o K.\V.V.Satyanarayana, 29 years, Occ.
Unemployed, R/o Rock Roof Apartment block No. 2 Flat No. 14 Banjara hills
road no 12 Hyderabad pin 500034.

...PETITIONER

AND

1. Union of India, Ministry of Skill Development, rep. by its Director General of
Training, 7th Floor, New Kaushal Bhawan, Near Safdarjung Railway
Station,Chanakyapuri, New Moti Bagh,New Delhi, PIN- 110023,
Ph.01124671101, mail. dirgen-msde@gov.in

2. The Regional Director, RDSDE, SEEDAP Campus, 2nd Floor, NTR
Administrative Block, Pandit Nehru Busstand, Vijayawada-520002 rdsde-ap-
msde@gov.in

3 The Chief Executive Officer, (Chairman and Managing Director), Railway
Board, Room No.235, Rail Bhavan, Raisina Road, New Delhi-100001, Mob.
9910487493, mailid. crb@rb.railnet.gov.in.

4. The Chairman, Railway Recruitment Cell, 1st Floor, Annexed to Rail Nilayam,
South Central Railway, Secunderabad, 500071, Ph. 04027788823,
04027788824, chairmanrrcscr@gmail.com.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue Writ or Order or Direction more particularly one in the nature of
WRIT OF MANDAMUS directing the 1st and 2nd Respondent to issue pass
certificate to the Petitioner that the Petitioner has passed all the AITT/NCVT
examination by Dec,2018 itself and consequently quash and set aside the Ir. No.
RRC/SC/CEN/01/2019/Level-1- dt.28.04.2023 and No. SCR/P-HQ/111/RRC/ III/K.
Dileep Kumar/24798 dt.10.10.2023 only to the extent of the Petitioner by directing

the 3rd and 4th Respondents to release offer of appointment letters to the




Petitioner in Railway under employment Notification Centralized Employment
Notification No. RRC-01/2019 dt. 23.02.2019.

IANO: 1 OF 2023

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
the operation of the Ir. No. RRC/SC/CEN/01/2019/Level-I-dt.28.04.2023 and No.
SCR/P-HQ/111/RRC/ lII/K. Dileep Kumar/24798 dt.10.10.2023 only to the extent
of the Petitioner by directing the 3rd and 4th Respondents to release offer of
appointment letters to the Petitioner in Railway under employment Notification
“Centralized Employment Notification No. RRC-01/2019 dt. 23.02.2019" and pass
such other order or orders which the Hon'ble Court may deem fit and proper in the
circumstances of the case for their livelihood pending disposal of the above writ

petition.

1A NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to treat
the additional affidavit/ additional material papers as part and parcel of the main

writ petition, pending disposal the above writ petition.

IA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to treat
the additional affidavit/ additional material papers as part and parcel of the main
writ petition Nc. 32214 of 2023 pending disposal the above writ petition.

IA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct
the Registry tc list the WP No. 32214 of 2023 before the Hon'ble single Bench for
further adjudication. |



Counsel for the Petitioner: SRI V.RAMU
Counsel for the Respondents: SRI N.BHUJANGA RAO, Dy. SOLICITOR GEN.
OF INDIA

The Court made the following: ORDER




IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON’BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND /
THE HON’BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No. 32214 of 2023

DATED : 25.03.2026

Between:

Kottalanka Dileep Kumar

... Petitioner
AND
Union of India, Ministry of Skill Development,
rep. by its Director General of Training,
New Delhi and three others
... Respondents

ORDER:
Sri V. Ramu, learned counsel appears for petitioner.

Sri N. Bhujanga Rao, learned Deputy Solicitor General

of India, appears for respondents.

2. The Centralized Employment Notification (CEN)
No.RRC-01 of 2019 dated 23.02.2019 (Ex.P.7) was issued by
Railway Recruitment Board for recruitment of Act
Apprentices in Railways for the candidates who have qualified
All India Trade Test (AITT)/National Council of Vocational

Training (NCVT) examination on or before 12.04.2019.




